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SiHPI RAMAVAfAR SHAS1RI 1 
beg to move

Page I, line 13 for twelve’ substitute 
tventyiive (6jT

Page 1 line 16 for forty live tubut 
tute fifty’ (7)

18 hrs.

MR CHAIRMAN I shall now put 
amendmeftft Nos 6 and 7 to vote

Amendments Noi 6 and 7 were put and 
negatived

MR CHAIMAN The question is

‘ That clause 1 stand part of the Bi.l” 

Tht motion was adopted
Clause ^ has added to the Bill
Clause 4— (Amendment of section 5 )
SHRI RAMAVATAR SHASTR1 I 

beg to move

* Page 2, line  ̂—for * 4 1” substitute 
‘10* ( 8)

MR CHAIRMAN The question is

‘Page 2 Ime 3,—/or '4 ” substitute
*10 ” (8)

The motion was negatived.
MR CHAIRMAN The question rs

That clausa 4 stand part of the
Bill

The motion Mas adopted

Clause 4 h<j? added to the Bill

Clauses 5 and 1 the Enacting fo im ila  
and the Title 1 u n  ad ltd to tht fiill.

<4

SHRI BALGOVIND VEKMA I 
move

That the Bill be passed

MR CHAIRMAN The question is 
That the Bill be passed”

lhe  motion w as adopted

BUSINISS ADVISORY COMMIT! i E 
Twentieth Report

THE MINISTER Of* PARLIAMEN 
TARY AFFAIRS AND SHIPPING AND 
I RAN SPORT (SHRI RAJ BAHADUR)
I present the Twentieth Report of lhe 
Business Advisory Committee

18.02 hn.

The Lok Sabha then adjourned till y 
Eleven of the Clock on Wednesday.** 
December 6, 1972/ Agrahayana 15, 1894 
(Saka)
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